
IN THE CENTRAL ALMINISTRATIVi5 TRIBUNAL 

CJ4LGJTTA E.NCi: •  CALCUTTA 

C.A. No90 of 1996 	 Lated. 1O.6.2002 

PRSLNT; The Hon'ble W. L.R.K.PrC&d, Member(A) 

The Hon' b]. e Mrs • Meelra Ch I hbe r, Mem be r ( J), 

Suktiar Saha 	another 

vs. 

Urijjn of India & others 

For the applicants 	s. None 

For the respondents 	,.. Mr. P.K.Arora 

Q_R D ER 

nobody hs appeared for the applicant even on 

sec ond c a]. 1 • Mr • P&K-Arora is re sent on behalf of the 

respondents, It .ae&D from record that nobody appeared 

on behalf of the applicants even one arlier occasion, such 

asi 10.12.20319  18.3.2002 and as the matter relates to 1996 

.and the app1icants 	are not intex'esteci in pursuing the tatter, 

4siss this 0.A, for noniosecutin.. Interim order, If 

any, shall stand vacated imOdiately. 
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s d (Meera Chibber) 	- 	 \ tY 

Mem.ber(J) 
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